IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 680/94. Dt. of Decision : 22.7.94.

Mr. T. Abdul Azsem | .+ Applicant.
Vs

1. Chief Enginaer,
Headquarters Southern Command,
Engineers Branch,
Pune - 411 001.

~ Rbse8rEn & veverdPmerc,

Picket, Sec'bad-500 003,

(Project) {Indep),

Research & Development,

Chandrayanagutta, ‘
Hyderabad - S00 005, ++ Respondents.

: (Party—in—parsﬁnﬂ
Counsel for the Respondents : Mr. N.V. Ramana,Addl.CGSC.

!
THE HON'BLE SHRI A,V. HARIDASAN : MEMBER (JUDL.)
THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)
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OA680/94. | Dt. of Ordér:22-7-94,

i
{(Order of the Divn. Bench passed by Hon'ble
Shri A,v.Haridasan, Member (J)| ).,

i
The applicgnt is an ex-service mgn whose services on

\

re-employment was terminated on 29-2-88 during the extended
| |
period of probation. He made a representation on 11-10-93

b

(Annexure A-3) and another representation on 19-1-94 request-

ing for reinstatement. These representatidhs were considered
|

‘by the competent authority who by the impugned order
|

M1 44 € N4 mrmrnAd Rhnadb as, hia rnyARhatisn WRQ; tarminated on

- ——

account of unsatisfactory performance, theﬁe was no possibility

of reconsidergfion. Aggrieved by this, thé applicant has

7 — ;I. "“‘-:"\
£21742 &tmisn aremtian+inn The relief {ﬁ'h_;inqk;tg_lf CiPora declara-

tion that the action of the appi respondenﬂs'in placing him
on probation is voild and for a direction t$ the Responw

dents to treat that he was regularly appoiﬁted to the post
and for further direction to the respondenfs TO reinsctdte nLom o —

in service with full back wages and consequential benefits.

[T e P P, Py . Y U, TG QU [ [ =N S Mgy {enr‘ﬂi cant. in. _neremon

and shri N.V.Ramana, learned standing counsel for the Respon=-

~ !

dents. The applicant's case &g that the ac¢tion of the Res-
. |

pondents in placing him on probation is illegal and void
|I .
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2+ The Chiefl Enginear,(Project),Research
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: %
has no merit because the applicant has accepted the re-employment
i
o !
vide Annexure A-2, which specdfically stated éhat he would be on

o
probation for a period of 2 years. At this stage, nexrly a decade

thereafter it is not open to the app%icant to challenge this part

of Annexure A=2, Coming to the nextapoint, though the applicant's

services were terminated in the year|$988, it was in the year 1993
!

and 1994 that he made representations seeking reinstatement,

|

However the applicant submits that heihad made representations to
1
the respondents earlieratlso/but withPut any proof to substan-

tiate that. However, the applicant w%s admittedly a probationer
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without any stigma, by ‘apsimple orderlof discharge ;[ owing to une-

L

satisfactory performance during probaticn which the competent

e e wonupT Ll L LY U0,

|
|
3. We therefore do not fiqd any reason to interfere
e mpegre—w wAuTA GlU LLELEIOore the appliéatiou is dismissed

. ] ‘
at the admission stage itself leaving Fhe parties to bear their
i
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_ W/\/\/\f)/ T
“{a.B.CORHT) (A.V.HARIDASAN)
Member (A} : Member {(J)
: I
B
Dt, 22nd July, 1994,
Dictated in Open Court. t
! %/ 10

own costs.
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DEPUTY REG IsmAﬂ(J) _

1vn?he Chief Enginser, Head Quartsrs, Squtharn Cammand,

Enginears Branch, Puns - 411 001,

| & Davelopment,

Picket, Secunderabad - 500 003,

3. The Garrison Engineer, (Project) (Indep),

Research & Dsvelopment, Chandrayanagutta,
Hyderabad - 500 005,

One copy to Mr.T Abdul Azeem, Party 1n person,
H.NC.10-1-1039, A.C.Gardans, Hydarabad - 500 004.
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